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5184. SHRI N. R. LASKAR : 
SHRI G. VBNKATASWAMY: 

Wili the Minister of FINANCB be 
pleased to state : 

(a> whether it h a fact that Golden 
Tobacco Campany has formed a public 
cbarlta~le trust from ill pr0615 ; 

(b) whelher the trust is controlled by tbe 
_ roana emenl whaclJ also manlp:s the 
compBPY ; Ind 

(c) if so, the step. beinl takllll by 
Government to ensure that there i, DO 
UIIIIuthorilCd How of fund. from the tru,t to 
the company in any manner 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) A public charit-
able trust haa been formed by lhe sbare· 
holders of the Golden Tobacco Co. with 
donations made by them and the said 
company hal also made donations to Ihe 
trust from time to time. 

(b) Yes, Sir. 
(c) Section 13 of the Income·tax Act 

provldu Ihe nPCCSlBry I8feluards. 

Appolnlment of Principal, School 
01 MinH, Kolar, M,.ler. State 

5185. SHRI J. H. PATEL: Will the 
MiDi,ler of EDUCATION AND VOUTH 
SERVICES be plea,ed to stale: 

(a) whelher the Mysore Stale Govern-
menl had appointed unquali6cd person as 
Principal of the Scbool of Mines io Kolar 
area. M)sore in spite of the disapproval of 
the Central Government; and 

(b) whelher the Central Government have 
takeo any actioa in the matler Ind ir an, die 
dltal .. IhaNol? 

THE MINISTER. 0fI EDUCATION 
AND YOUTH SERVICES (OR. V. K. R.. V. 
RAO) : (a) and (b). Thf: Siale Governmenl 
appointed a aeologi" as the Principal of tbe 
KoMI MiniD, School. Tw lCC011)t1eOdatitlll 
of lhe All India Council lor Technical 
Educatton Ihal Ihe Principal of a Mininl 
SdIIIoI sbolJld be I qlJ8li6cd minilW elllliDeer 
was communicated by the Central Govern-
'II$D' to tb, $llto GovenllllCllt, 

Aecordlna to I report recelftCI (I0Il\ the 
Stale Government, I writ petition ... Inal the 
appointment of this person under tbe MYlOro 
Gnvernment Education Department Services 
(Technical education) (Special Recruitment) 
Rules, 1967 was dismissed by tho MYlere 
High Court and that an appeal alainst the 
deitUion of the Hip Court Is pendln. berore 
the Supreme Court. The maILer, tbereloN. 
i, ,14-JMd, cr. 

Repnrt~d ContelDpluou RelDerlli 
al.lnlt HarlJaa. In tile Book 

Enlltled "Bbarll,.1 San.krhl 
Aur Sallll,.I" 

5186. SHRI RAM SWARt,JP VlDYA-
RTHI: Will the Minister of EDUCATION 
AND YOUTH SERVICeS be pleased to 
~tale : 

(a) whether It is I fact that Shr! MIn-
mohl., Lal Sharma hal been conferred tit. 
degree of doctorate by the Rajasthan Uni_ 
sity f('r his book 'Bharliya Sanskriti Aur 
Sabllya' (Iadlen Culture and Lltenture) ; 

(b) whether this book contaias certain 
contemptuous remarks aaaioll the Harijln. ; 

(e) if so, whether Government COIIIidIIr 
circulation of luch books in the interetlof 
society and country and if nOI. tbe action 
taken a,llnst the lutbor Ind publlsber of 
thl, book ; and 

(dl whether It is allo a racl thaI the 
attention of his Minbtry Ind of the Depart-
menl of Social Welfare has been drawn tn-
wnrds it several time5 and if 50, the IctioD 
taken by Government in this reprd , 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (OR. V. K. R. V. 
IlAO): (al ACl:Ordin. to the RajuthaD 
Univerlity Shri Manmoh-n Lal Ja,annath 
Sharma was awarded the dt,reo of Ph. D. of 
the University in 195M and tbe tille of hil 
Ibtsis was 'Magh-His Lire and Workl' and 
not 'Bharllya Sanskrit I Aur Sahitya'. 

(b) to (d). The book 'BhartJya San,trkJ 
Aur Sahlrya' has come to tbe noticD gf 
Deparlment or Social Welfare In tbe Ministry 
of Law and Social Welrare. It contains 
some arguments based on the Sha.tras In 
favour of tbe caste .ylkm and 4IDWuchability. 
The question whether the Ufltoucbabili., 
(Offencesl A,t can b.e amended 10 b., luell 
arlume"ta within its purview is .'n, 
~cd by tba, Department, 




